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THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): This Ministry is primarily responsible for development and maintenance of
National Highways. The question under consideration is concerned with Samruddhi
Mahamarg which is not a National Highway and is currently developed/maintained by the

State Government of Maharashtra.
Division of APSRTC consequent to A.P. reorganization

1582. DR. K. V.P. RAMACHANDRA RAO: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the Andhra Pradesh State Road Transport Corporation
(APSRTC) was not divided even after six years of bifurcation of the State, if so, the details
thereof;

(b) whether Central Government has its stake in APSRTC, if so, the details thereof;

(¢) whether Telangana State Road Transport Corporation (TSRTC) was formed

with the consent of Central Government; and

(d) whether State Governments of Andhra Pradesh or Telangana can
independently take a decision to wind up or merge the Road Transport Corporation (RTC)

with their Government without the consent of Central Government?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) Ministry of Road Transport and Highways has not received any scheme
from the State Government for reconstitution/reorganisation of the Andhra Pradesh State
Road Transport Corporation (APSRTC) under Section 47A of the Road Transport

Corporations Act, 1950 for approval of the Central Governement.

(b) Government of India has made 31% capital contribution in the Andhra Pradesh
State Road Transport Corporation(APSRTC) in 1958. The capital contribution of 31% in
APSRTC amounts to¥ 61.07 crore.

(¢) No, Sir. Telangana State Road Transport Corporation (TSRTC) has been
established by the Government of the Telangana in exercise of the powers conferred by

Section 3 of the Road Transport Corporations Act, 1950.

(d) Under the Section 39 of the Road Transport Corporations Act, 1950, liquidation
of a Corporation can be made by the order of the concerned State Government with prior

approval of the Central Government.



